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(Amendment) Bill

Shri Rajendra Singh (Chapra): The
question is this. Now the Bill is in-
troduced. He may not remain Finance
Minister in the next Parliament.

Mr. Speaker: Nobody can be sure
of himself. Why talk of the Finance
Minister?

The question is:

“That leave be granted to intro-
duce a Bill further to amend the
State Financial Corporations Act,
1951.”

The motion was adopted.

Shri B. R. Bhagat: Sir, I introducet
the Bill.

12-30 hrs,

DOCK WORKERS (REGULATION
OF EMPLOYMENT) AMENDMENT
BILL*

The Deputy Minister of Labour
(Shri Abid Ali): Sir, I beg to move
for leave to introduce a Bill further
to amend the Dock Workers (Regu-
lation of Employment) Act, 1948.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Dock Workers (Regulation of
Employment) Act, 1948.”

The motion was adopted.

Shri Abid Ali: Sir, I introduce the
BilL

DELHI UNIVERSITY
(AMENDMENT) BILL*

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Sir, on behalf of Dr. K. L. Shrimali,
I beg to move for leave to introduce
a Bill further to amend the Delhi
University Act, 1922.
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Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Delhi University Act, 1922.”

The motion was adopted.

Shrimati Lakshmi Menon: Sir, I
introduce the Bill.

12.31 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAILWAYS), 1961-62—
Contd,

Mr. Speaker: The House will now
take up further discussion and voting
on the supplementary demands for
grants in respect of the Budget (Rail-
ways) for 1961-62. Shri Tekur
Subramanyam is in possesssion of the
House. Thereafter the hon. Railway
Minister will reply.

Shri T. Subramanyam (Bellary):
Mr. Speaker, under supplementary
demand No. 2, they have asked for
some miscellaneous expenditure and
the survey of some railways is pro-
posed to be undertaken during the
current year. The note here says:

“....these surveys are proposed
to be undertaken during the cur-
rent year, in view of the further
picture of the Railways’ works
programme in the Third Plan
which has emerged since the Bud-
get.”

1232 hrs.
[MR. DePUTY-SPEAKER in the Chair]

In the Southern Railway, there is the
survey for doubling by BG. line
between Guntakal and Hospet. This
has been necessitated by the need to
transport iron ore from Bellary dis-
trict to the ports in the east and west
coast. Bellary has got the richest

fIntroduced with the recommenda tion of the President.
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iron ore in abundance and I am sure
that the demand for transport will be
so great that this doubled line will
have to be extended to Hubli and
Karwar. The final location survey for
Mangalore-Hassan line has been pro-
vided a sum of Rs. 215,000. But this
"has been linked up with the receipt of
.a communication from the Ministry
of Transport and Communications
which is expected shortly, indicating
the programme of development of
Mangalore port. The hon. Minister of
"Transport and Communications is also
here and he has been taking very
keen, active and earnest interest in
this matter and I appeal to him that
+this indication may be given as early
-as possible. I hope that the awaited
~communication will come speedily and
the work will not be held up.

To maximise the transport of iron
ore, the Mangalore port is proposed to
“be made into a first-class port, with
the provision of other facilities. It is
proposed to export two million tons
of iron ore from this port and the
Hassan-Mangalore line assumes very
great importance and significance in
this context. As I said previously,
‘Bellary district has got the richest iron
ore in abundance. If this iron ore is
to be sent to the Mangalore port by
the proposed new line, Hassan-
‘Mangalore line, then there is another
line Kottur-Harihar line to be linked
up with this which will shorten the
-distance considerably. I feel it is of
very great importance and urgency.
In fact in 1956-57, the then Railway
"Minister had included the survey of
‘this line in the Railway Budget speech
-of that year and it is only a month
back at the State development council
meeting held in Bangalore the Chief
‘Minister indicated that the Mysore
Government had recommended this
railway line to be taken up. There-
fore, I appeal to the Railway Ministry
that this Kottur-Harihar railway line
should be linked up with the taking
‘up of the Hassan-Mangalore line.

T will refer to another survey—final
location survey for Salem-Bangalore
line. 1 welcome this because it will
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help the development of both Mysore
and Madras State. I am looking for-
ward to the rich iron ore of Bellary
district going to Salem and other
areas of Madras and the coming of the
lignite brickets to Bellary so that in
these areas good iron and steel
plants may be started. In this con-
nection, I only make this personal
appeal. Usually, there is a time-lag
between the survey that is to be taken
up and the actual laying or construc-
tion of the railway lines. I appeal to
the Ministry that the completion of
this survey should be expedited as
early as possible and the time-lag
between actual completion of the sur-
vey and the laying of the line should
not be much because if there is a too
long time-lag, the estimates etc.
become out-dated. Therefore, I appeal
again that these surveys may be
expedited and the actual construction
of the railway lines should also be
taken up and expedited.

Shri Morarka (Jhunjhunu): I will
ask only one question and not make
a speech, I would refer to page 4
of the explanatory note where a
provision of Rs. 24,000 has been made
for reconnaissance engineering and
traffic survey for Khetri-Chirwa line
in the Western railway. This line
is meant for serving the copper
mines developing in Khetri and
also to meet the requirements of the
copper smelting plants. Traffic and
other engineering surveys are no
doubt necessary formalities. I hope
that the fate of this line would not
depend upon the finding of the traffic
survey because even if it is otherwise
uneconomic from the point of view
of traffic, so far as the development
of these mines is concerned, this is
a must and the Planning Commission
and the Ministry of Mines had been
pressing this point again and again.
I have also asked several questions as
to what the decision of the Govern-
ment on this matter is. I would like
the hon. Minister to say when this
work will be started and when the
service would be completed. By what
time they expect this line to be com-
pleted? The Planning Commission is
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very particular that the work of
development of the copper mines and
the copper smelting plant should not
suffer for want of these lines, I
would be grateful if the hon. Minis-
ter can give a reasonable assurance
about the starting of the work and
also the completion of the work so
that the work on the copper mines
and the smelting plant may not suffer,

The Deputy Minister of Railways
(Shri Shahnawaz Khan): Sir, the total
supplementary demands aggregated to
Rs. 8:30 crores and they have been
placed Dbefore this House. These
demands are in addition to the Bud-
get demands totalling Rs. 892-78
crores for th e year 1961-62; it is only
‘93 per cent of the total sanctioned
grants. Therefore, these supplemen-
tary demands are by no means exces-
sive. Before 1 start replying to the
individual points made by hon. Mem-
bers, I would like to bring specifically
to the notice of this House two
demands, namely, Demand Nos. 15 and
16. Demand No. 15 is for Rs. 3 lakhs
and Demand No. 16 is for Rs. 1 lakh.
A number of hon. Members, parti-
cularly, Shri Vittal Rao, Shri Tanga-
mani and others wanted to know why
such measure allocations have been
made for these surveys. I should
like to point out that these supple-
mentary demands are not to secure
additional funds but are only in the
nature of token demands to bring
specifically to the notice of this
House certain new lines and new pro-
Jects which constitute a new service
for the purpose of article 115(1)(a) of
the Constitution of India.

The tpken provision under Demand
No. 15 is to enable a beginning to be
made in the current year in the con-
struction of certain new lines, that is,
Panvel-Apta, Bangalore-Salem,
Manamadurai-Virudhunagar, and
Singrauli coalfields to Obra on the
Garhwa-Robertsganj new rail link
which had been approved after the
budget for inclusion in the railways’
programme for new lines and projects
in the third Five Year Plan.

My hon. friend, Shri Vittal Rao,
was not quite sure when the actual
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work of construction will start or how
long it will take. Shri T. Subra-
manyam also wanted that there should
be no time-lag bewteen the final
location surveys and the actual start-
tng of the work. As I have stated,
these token grants have been asked
for only to bring to the notice of this
House that the actual work of con-
struction will start during the current
year. Therefore, we will not allow
any grass to grow under our feet, and
I can assure hon. Members to that
effect. Shri Vittal Rao was not sure
whether the Salem-Bangalore line
would be completed during the third
Plan. This line would take three to
four working seasons and he can rest
assured that the line will be com-
pleted during the third Plan period,
and God willing, very much before
that, depending on the availability of
material for the track, etc.

Shri T. B. Vittal Rao (Khammam):
We would greatly appreciate if the
Minister is successful in that.

Shri Shahnawaz Khan: Since hon.
Members are very much interested in
these new lines which are being
taken up. I seek your indulgence to
give the House more details about
these lines and I am sure hon. Mem-
bers will be interested.

Shri Nath Pai (Rajapur): We would
like to hear about the Konkan line
also.

Shri Shahnawaz Khan: Shri Tanga-
mani referred to the Manamadurai-
Virudhunager line. The position is
that provision is made for the pre-
liminary engineering and traffic and
final location surveys for this line
which is approximately 41 miles in
length and is estimated to cost Rs.
2'50 crores, as its construction is an
urgent operating necessity to obviate
the doubling between Madurai and
Virudhunagar section. This will also
facilitate the handling of traffic for
south of Madurai during the third
Five Year Plan, by providing an alter-
native link between Manamadurai and
Virudhunagar, thereby relieving the
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pressure on the existing line from
Madurai to Manamadurai and from
Madurai to Virudhunagar. This line
is also includeqd in the railway’s pro-
gramme for the new lines indicated
in para 28, page 548, of the third Five
Year Plan. Provision for the survey
and for the construction of this chord
line has been made in the current
year itself. This link is relatively a
short one and the construction can be
undertaken immediately following the
final location survey. There will be
delay in this respect.

Shri Tangamani: How long will it
take for the completion of the 41
miles?

Shri Shahnawaz Khan: It should
not take more than two working sea-
sons.

A number of hon. Members spoke
about the Mangalore-Hassan line,
particularly my hon. friends, Shri
Subramanyam, Shri Tangamani and
Shri Vittal Rao. All of them were
very much interested in this line.
The position is that provision for the
final location survey of thig line
has been made but the survey will be
undertaken after the receipt from the
Ministry of Transport and Communi-
cations of an indication of the pro-
gress in the development of the
Mangalore port, which is necessary
according to the recommendations of
the Planning Commission. Although
we would very much like to go ahead,
this is one of the instructions that we
have received from the Planning
Commission. The Secretary of the
Ministry of Transport and Communi-
cations has been addressed for the
requisite information, and it is expect-
ed that it will be furnished shortly by
that Ministry.

Shri T. B. Vittal Raeo: It was
addressed a fortnight ago.

Shri Shahnawaz Khan: We are
expecting a reply very soon. The
position is that although we are
awaiting their reply for the develop-

DECEMBER 2, 1961 Supplementary Grants 2672

(Railways)

ment of the Mangalore port, I can
assure hon. Members that we are
going ahead with the final location
survey as soon as we hear from them.
We would like to construct this rail-
way line as early as posible, but until
and unless the port is ready, to take
the increased traffic and the increased
traffic is actually utilised, there would
not be much point in completing the
railway line and our railway assets
would not be giving wus any good
returns. But we will make -pretty
sure that we will not lag behind the
development of the port itself.

Shri Achar (Mangalore): No token
demand or grant is made for the
Mangalore-Hassan line, though, for the
other lines, supplementary demands
for grants have been made,

Mr. Deputy-Speaker: Why should
he insist on a token grant?

Shri Shahnawaz Khan: I should
like to make it clear to the House
that these demands are being made
only for the interim period till the
presentation of the next budget which
is only a few months ahead, and the
construction may be decided after a
few months. So, it will be included
in the next budget.

My hon. friend Shri Aurobindo
Ghosal spoke about the Haldia Port-
Kharagpur line. The position is that
this also is one of the lines which is
provided in the railway’s programme
for new lines in the third Plan. A
rail line in the mining area of Orissa
is required in connection with the
export of iron ore through Calcutta.
For the proposed port at Haldia and
the port of Paradip, it is necessary
to proceed with a survey, so that the
construction of this line may be un-
dertaken as early as possible. A pro-
vision for the survey of this line was
not included in the budget for 18¢1-
62 as the taking up of the related pro-
jects for the port during the third
Plam had not been finally approved. A
survey has now been provided in the
supplementary demands for grantg for
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the project and the port has since been
finally included in the third Plan.

The last speaker, Shri Morarka,
wanted to know something about the
Khetri-Chirwa line. The position is,
even for this the survey has been
made for the exploitation of copper de-
posits in Khetri. It was recently cla-
rified by the Planning Commission
that this line will fall under the
general heading “railway facilities to
be provided in connection with irriga-
tion and power and mineral projects
mentioned in the third Plan.” We are
fully seized of the importance of this
line and we are going to go ahead.

Shri Morarka: When will the work
start?

Shri Shahnawaz Khan: As soon as
we get the demand.

Mr. Deputy-Speaker: After we go
ahead.

Shri Nath Pai: Has he finished with
the new lines? We were expecting
something about the Konkan line.
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Shri Shahnawaz Khan: I would like
to remind the hon. Member that the
delay in the construction of the line
cannot be placed entirely on the rail-
ways. We are awaiting the final de-
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cision of the State Government as to
whether the railway line alignment
should be to the east or to the west;
the question is under correspondence...

Shri Naushir Bharucha (East Khan-
desh): The question of alignment does
not affect the construction of the main
line.

Shri Nath Pai: Are we to under-
stand that it is the Maharashtra Gov-
ernment which is responsible for the
delay more or less? Silence means
agreement.

Shri Shahnawaz Khan: The broad-
gauge line between Panvel and Apta
—10 miles—is required to be taken
up immediately in view of the setting
up of the basic chemical and interme-
diate plants near Apta, which has
been considered ‘an industry. of
national importance and it is expect-
ed to go into production towards the
end of 1962. So, we are going to go
ahead with it.

Shri Vittal Rao wanted to know why
the cost of Singrauli-Obra line—36
miles long—is going to be Rs. 9-2
crores, ie. approximately Rs. 25
lakhs per mile, compared to other
lines which are going to cost us very
much less per mile. The reason is
that this entire line lies in difficult
plateau area cut across by deep
ravines of rivers and rivulets. The
cost of earth work formation itself is
expected to be Rs. 8:8 lakhs per miie.
The cost of bridging is expected to
be Rs. 6°9 lakhs per mile, as the
bridging is heavy and includes a
bridge over the river Rihand, which
alone will cost us nearly Rs. 1 crore.
The final location survey is yet to be
done. The detailed estimate will be
based on the final location survey.
Every effort wil] be made to build
the line as economically as possible.
But it is the terrain which is mainly
responsible for this high cost.

A number of hon. Members have
spoken about the fire in Dhilwan tim-
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per depot. This matter has been fully
explained before the House on a
aumber of occasions. A regular in-
quiry has been held into it. I would
not take much time of the House
over this matter, but I would bnly
subm't that this depot has been there
for more than 50 or 60 years and
there has never been a case of fire in
that depot. The conditions that exist-
ed at the time of the fire had been
prevailing for 50 or 60 years preced-
ing. Some hon. Member made an in-
sinuation that this fire was deliberate-
ly set, because here was something
wrong with the accounting system of
sleepers or the stocks were short and
the shortage could not be explained.

Shri Rajendra Singh (Chapra): 1
object to the word ‘insinuaton’ because
that is the opinion of an hon. Mem-
ber; he has certain facts and on the
basis of those facts, he arrives at a
certain conclusion. So, 1 object to
the word ‘insinuation’.

Mr. Deputy-Speaker: Why should
he object to that?

Shri Shahnawaz Khan: If he has got
any facts different from mine, I would
very much like to have them.

Shri S. M. Banerjee: I do not object
to that.

Mr. Deputy-Speaker: The hon. Mem-
ber does that deliberately and there-
fore he does not object.

Shri Shahnawaz Khan: A detailed
report has been placed in the library;
hon. Members can see that. The
stocks were verified only one month
before the fire took place and two
sleepers were found to be surplus;
there was no shortage.

Shri 8. M. Banerjee: Were only
those two burnt?

Shri Shahnawaz Khan: A number of
hon. Members said that the exvendi-
ture in the Industries Fair incurred
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by the railways on the railway stall is
excessive. The total amount is appro-
ximately Rs. 13 lakhs. Out of that,
Rs. 9% lakhs is the cost of the build-
ing itself. This building is going
to be a permanent railway museum
where we will display all the things
produced by the railways, so that the
foreign tourists and other people can
see what the Indian railways are doing.

Mr. Deputy-Speaker: The complaint
was that the details should have been
given in the statement.

Shri Shahnawaz Khan: I am giving
them now. The new siding is going
to cost Rs. 50,000 and the payment of
ground rent is about Rs. 3 lakhs.

Shri Vittal Rao also was critical
about the accounting system of rail-
ways. He said the bill for the ground
rent for the Railway Cenienary Cele-
brations of 1953 was being paid only
recently. There has been delay, but
the matter was continuously under
correspondence between different de-
partments. The railways were not
quite sure whether they should really
pay for this ground rent, because
after all, the ground belongs to the
Government and it was merely making
payment from one department to
another. This was thrashed out and
it took some time.

Shri T. B. Vittal Rao: It took 8
years!

Shri Shahnawaz Khan: Shri Vittal
Rao also wanted to know why the
diesel locomotive works was being
put up at Varanasi. I have explained
that already in reply to a question
that was put to me in the House
previously. I gave the reasons fully.
If you want me to repeat them, I will
do that, but the hon. Member is fully
aware of the reasons; I explained
them to him only the other day.

Shri T. B. Vittal Rao: When the
Railway Board could come to such
an independent decision, they could
have come to it a little earlier instead
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of appointing a committee to go into
the location of it.

13 hrs.

Shri Shahnawax Khan: We did not
want to take any arbitrary decision.
We wanted to leave it to the commit-
tee. ’

Shri T. B. Vittal Rao: And the com-
mittee’s recommendation. . .

Shri Shahnawaz Khan: It is final

Shri T. B. Vittal Rao: The commit-
tee’s recommendation has been brush-
ed aside.

Mr. Deputy-Speaker: Perhaps the
hon. Member’s argument is that the
Board could have taken a decision
earlier. His point is that a commit-
tee was appeointed but the commit-
tee’s recommendation was not awaited
and the Board came up with a deci-
sion.

Shri T. B. Vittal Rao: The Commit-
tee recommendeq certain sites. But
that recommendation was brushed
aside and an independent decision
was taken. I have no quarrel with
the actual location at all, I am only
concerned with the delay.

Shri Shahnawaz Khan: There has
been no delay. The House is fully
aware of the background of this case.
But the Railways have now agreed to
put up this diesel locometive works.
Previously it was going to be put up
by he private sector, but then a deci-
sion was taken to put it up in the
public sector. In order to aveoid any
delay we are putting it up at Vara-
nasi because of the facilities available.
The buildings, the machinery ete. are
all at the site and as soon as we finish
negotiations with the collaborators we
will go ahead with the work so that
any possible delay is cut. That is the
only objective, and there is no re-
gional or any other feeling.

Shri T. B. Vittal Rao: Make up for
the delay by expeditious
construction.
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Shri Shahnawaz Khan: Yes; I can
assure the hon. Member about that.

Then, quite a number of hon. Mem-
bers spoke about departmental cater-
ing. Shri Vittal Rao, Shri Bharucha,
Shri Jaipal Singh and others spoke
about departmental catering. Shri
Tangamani wanted that food packets
should be encouraged. We are always
constantly at it and we are making
experiments. In some places they
have succeeded and in some  other
places they have not succeeded. We
are trying other experiments too.
We have accepted his principle and
we will be endeavouring to introduce
more and more food packets.

Shri Narasimhan (Krishnagiri):
What about Dindigul?

Shri S. M. Banerjee (Kanpur): 1
wanted food packe's to be introduced
in the north. Has it been tiried in the
north?

Shri Shahnawaz Khan: Yes, we have
tried it at Delhi and Lucknow.

Mr. Deputy-Speaker: Perhaps it has
not been tried at Kanpur.

Shri Shahnawaz Khan: We will try

at Kanpur also.

Shri Narasimhan: What about
Dindigul?

Shri Tangamani: Departmental
catering is going to be closed there.

Shri Shahnawaz Khan: There is one
Dindigul station where departmental
catering is going to be closed. Our
policy is to have a comprehensive de-
partmental catering wherever we have
departmental catering. That is to
say, we take up the entire catering at
a station. At this particular station,
only the vegetarian refreshment room
{s under departmental catering and
the other things are in the private
sector. The idea of departmental
catering is to set up a good standard.
At Dindigul there is a gocd standard
from the private caterers and we
want to give them a chance there.
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I am sorry my hon. friend Shri
Jaipal Singh is not here. He did not
like the kohai curry. We have form-
ed catering committees on our rail-
ways. The members of the National
Railway Users’ Consultative Commit-
tee and the Zonal Railway Consulta-
tive Committee are authorised to
inspect the catering establishments
-and make their suggestions. We have
also authorised a numbar of ladies
to go and inspect and make sugges-
tions for improvement of departmental
catering. We take benefit from any
suggestions that are made. Any com-
plaints that are entered in the com-
plaint book are also looked into very
thoroughly with a view to improving
the departmental catering.

Shri Naushir Bharucha: Why have
you reduced the menu?

Shri Shahnawaz Khan: I will be
looking into that.

Shri Naushir Bharucha: To prevent
over-eating?

Shri Shahnawaz Khan: That is on
an individual railway and we will
be making enquiries to find out why
it was done there. I shall look into
that matter. o

Shri Bharucha wanted to know the
reasons for increase in the consump-
tion of coal. Under that Demand No.
7, the amount of arrear-bills which
had to be unavoidably carried forward
in respect of one railways is Rs. 25
lakhs and Rs. 75 lakhs are for greater
consumption. The Indian Railways
consume coal worth about Rs. 40
crores to Rs. 50 crores annually.
Taking this figure in the light of the
actual cost of coal consumed, it comes
to about less than 2 per cent. The
reason is—and we have explained it
on a number of occasions before this
House—that the best qualitv of coal
which used to come to the railways is
now going elsewhere. The type of
coal that we are getting now is a
very inferior type of coal mixed up
with dust and shales. We have
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received complaints from railways that
in some places 40 to 50 per cent of coal
supplied to us is dust and we are
having no end of trouble with our
locomotives. We have a large num-
ber of engine failures because of in-
ferior quality of coal that is supplied
to us, but we are trying to do what-
ever we can. The only remedy ap-
pears to be to set up washeries. That
is under consideration and washeries
are being set up. We are also setting
up an inspection organisation which
will carry out the inspection of coal
that is sent to the railways. I do
not deny that there is a  certain
amount of pilferage of coal on rail-
ways. We are fully aware of it, and
at the last meeting of the General
Managers this point was specifically
taken up. Iniensive raids are being
made on places suspected of pilferage
of coal. Recently, at Atari, just on
the border of Pakistan, very intensive
raids were conducted and we recover-
ed very large quantities of coal from
different people. We are fully con-
scious of this and we will try and
bring down these figures.

Shri T. B. Vittal Rao: The Fuel
Economy Enquiry Committee recom-
mended that we should draw coal only
from 200 collieries as against 400 as
at present. What happened to that
recommendation, and how far has
that been implemented?

Shri Shahmawaz Khan: As I said,
an inspection organisation is being set
up and we are entering into an agree-
ment with the various collieries.

Shri Bharucha also wanted to know
the reasons for the increased expendi-
ture on power from Chola Power
House. The reason was, due to floods
and breaches at Khadakvasala and
Panshet Dam near Poona the Tatas
were required by the State Govern-
ment to divert water from their
hydro-electric reservoir for meeting
the city’'s water requirements in
Poona. This resulted in shortage of
water in the Tata hydro system. The
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resultant shortage in hydro-electric
power had to bemade up by augment-
ing power generation in the rail-
way power house to the extent of
67 million units. The balance of 20
million extra units were consumed by
the two Bombay railways due to in-
crease in load on their respective rail-
ways. The main reason for the addi-
tional expenditure incurred on addi-
tional power 1s on account of increase
in power requirements of Tatas which
could not be foreseen. The railways
receive full payment from Tatas for
all the power supplied to them from
the railway power house at Chola.

Shri Naushir Bharucha suggested
that payment of compensation, either
for acquisition of land or accident or
any other purpose. should be made by
the railways without any delay. 1
fully agree with him and it is our
constant endeavour to minimise de-
lays. Shri Jaipal Singh was very
vehement about the delay in the pay-
ment of compensation for the land
acquired in his area in connection with
the setting up of new railway lines.
The Railway Ministry is very keen
indeed to make sure that there is no
delay in the payment of compensation
to the land-owners. In many cases,
we even make advance payments to
the State Governments so that nobody
suffers. But the actual payment to
the land-owner has necessarily to be
made by the State Government
through its revenue department of
land acquisition officer. We have re-
quested the State Governments to
cut out delays, wherever they can.

My hon. friend, Shri Nath Pai,
stated that the railways must keep a
very contentcd force of railwaymen.
1 am grateful to him for this very
valuable suggestion and I can assure
him that it is our constant aim. The
relationship between the employees
and the employers in the railways is
very cordial indeed and we are get-
ting on very well.

He then stated that the employees
who took part in the strike are still
being victimised. We were not res-

1544 (Ai) LSD—5.

AGHAHAYANA 11, 1883 (SAKA) Supplemeniary 2682

Grants (Railways)

ponsible for the strike. Even then,
Government have taken a lenient
view. We are abiding by the decision
of Government and implementing it
very faithfully. The hon. Railway
Minister ies personally looking into
all the cases that are brought to his
notice. So, I can assure the hon.
House that it is far from our intention
to victimise any of the our railway
ployees.

Shri T. B. Vittal Rao: We will be
happy if you reinstate all,

Shri Shahnawaz Khan: Shri S, M.
Banerjee, Shri T. B. Vittal Rao and a
number of other hon. Members want-
ed to know why the increased city
allowance for Delhi is not being paid
from 1st July 1959. The decision to
upgrade Delhi into a Class A city was
taken only recently after we have con-
sulted the latest census figures. Fur~
ther, I may inform the House that this
decision was not taken exclusively
by the Ministry of Railways. Other
Ministries like the Ministry of Home
and the Ministry of Finance were con-
sulted in this matter and the decision
was taken jointly for all Central
Government employees.

Shri Tangamani wanted to know
why Madras city has not been classi-
fied as Class A city. It has not been
classified Class A, because it has not
qualified for that. It depends upon
population.

Shri Tangamani: The population of
greater Madras is not taken into
account unlike Delhi.

Mr. Deputy-Speaker: The hon.
Member should direct the attention of
the city to this and try to increase the
population of Madras city.

Shri Shahnawaz Khan: Then Shri
Tangamani wanted to know why there
was delay in the payment of certain
dues by the railways to the Madurai
municipality. The current municipal
demands and taxes we are paying.
This relates to certain arrears which
had to be paid with effect from 1st
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April 1948. The actual figures are
being worked out. But, as a preli-
minary step, we have made an ad-
vance payment, payment ‘on account’
of Rs. 2 lakhs to the municipality.

g1 & f5 9 onfm waw ST
T T FA |

AT PO AT ¢ AR AT
. - . 5

My hon. friend Dr. Menon is not ¥ 77 Foee gAf oAt @l
here. He referred to increased pay to
officers of the Railway Board, Chief
Personnal Officer and Directors. We
have not made any additional demand
on that account. In the end, I would
like to thank particularly my hon.
friends Shri Jaipal Singh and Shri
Narasimhan who said words of praise
in support of the railways for which
I am very grateful.

e WERm ¢ AT e
¥ &r oaTe Fa1 Sy &7 W awedt
&I FITE FAT ar 9g TS T 2 )
Mag I3 qqod@ed AL §, T@ AT
T FHAT @F Z09T FE 9T 1
Mr. Deputy-Speaker: Am I require-
ed to put to the vote any of the cut
motions separately?

sidt T Agar o s, &
sTaAT =T § fF S 39 49 wwr av
IFA AR K S hFaT AT T 8, Iy
T g1 faws @y w0l A F9
& 4 9T § fF Suw 9g @ =
¥ ¥ E’EJT 3w g g w=h Need to take up immediately the final
=i g ! 2 3T AT FT 33 Y 3T location survey for Mangalore-Hassan

aar faar &0 line

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 28,61,000 in respect of
Miscellaneous Expenditure be re-
duced by Rs. 100.” (15).

Shri T. B. Vittal Rao: I request that
cut motion No. 15 may be put to the
vote separately.

Mr. Deputy-Speaker: All right. The
question is:

t ogaTa & g3 @ oW
woATT FE A fF FreiR § A
ATEA & & AL AR S IAFT AT
a7 ag O & T | FIER A 9
Wﬂ’(@%@ﬁﬂ?@ﬁ Mr. Deputy-Speaker: I will now put
TR G AT 9T TF FAT F 41T all other cut motions to the vote of the
AR I q WT & | A Ry AF House.
gt T 3w A AT AR Sy e
TaARe garfaar FL0, @ O A
" qu_;m:;é ?_{E;é;éghﬁ ls:Ml'. Deputy-Speaker: The question

The motion was negatived.

The cut motions were put and
negatived,

¥ gF TIrora & A BT g AT g |

st $ON Agar ¢ AT § WA
FT FEAT § A o & § @R
qTFT G E | FIAR A TGTZTR
e ah &Y § W A QI |

it s &t : d7 e ¥ fad

“That the respective Supple-
mentary sums not exceeding the
amounts shown in the third
column of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the year
ending the 31st day of March,
1962 in respect of the following
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demands entered in the second DeEMAND No. 15—CONSTRUCTION OF
column thereof— New LINES

Demand Nos. 1, 2, 7, 9, 15 and 16.” “That a supplementary sum not

exceeding Rs. 3,00,000 be granted

The motion was adopted. to the President to defray the

. harges which will come in course
[The motions for Demands for ¢ M "

Supplementary Grants which were gf ngn:egt dmfmf{ thehyealrsggd.u_xg
adopted by the Lok Sabha are repro- e 38 3y ot Alarch, » 1

respect of ‘Construction of New

duced below—Ed.] Lines'.”

DemMAaND No. 1—RAILwAY BoOARD

“That a supplementary sum not
exceeding Rs. 3,05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Railway Board’.”

DemAaND No. 2—MISCELLANEOUS
EXPENDITURE

“That a supplementary sum not
exceeding Rs, 28,61,000 be granted
to the President to defray the
chargss which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneous Expendi-
ture’.”

DEMAND No. 7—ORDINARY WORKING
ExPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs. 4,91,32,000 be grant-
ed to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1962, in respect of ‘Ordinary
Working Expenses—Operation
(Fuel)".”

DeMAND No. 9—ORDINARY WORKING
ExPENSES— MISCELLANEOUS
EXPENSES

“That a supplementary sum not
exceeding Rs. 3,02,25,000 be grant-
ed to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1962, in respect of ‘Ordinary
Working Expenses—Miscellaneous
Expenses’.”

DEmMAND No. 16—OPEN LINE WORKS—
ADDITIONS

“That a supplementary sum not
exceeding Rs. 1,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Open Line Works—
Additions’.”

13.20 hrs.
MAJOR RATLWAY ACCIDENTS

Shri Rajendra Singh (Chapra): Mr.
Deputy-Speaker, Sir, I beg to move:

“That this House takes note of
the statement made by the Minis-
ter of Railways in the House on
the 20th November, 1961 on major
accidents which occurred recently.”

The day this Session began the hon.
Minister of Railways made a state-
ment on three major accidents in
which several lives were lost with a
heavy heart. While initiating the
debate on this matter I assure you
that it is equally with a heavy heart
that I am doing so.

In the course of his statement the
hon. Minister also recapitulated many
steps that he decided to take at the
time he assumed office and subsequent
to that. A close perusal of the entire
statement discloses that all the en-
deavours or attempts that the hon.
Minister or the Railway Board had
made have proved an utter failure.
The situation today remains what it
was when his predecessor resigned.





